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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD.
% * #*

0.A, 1312/93, Dt, of Decision : 30,5.1994,

1« S. Sitarama Ganeswara Suamy
2. S, CE}anjaaui : oe Applicants,

Vs

1+ The Director General, Telecommunications,
Dakther Bhavan, New Delhi,

2, The Chief General Manager,
Telecommunications,
Hyderabad, :

3. The Senior Sudt,, Telegpeph Traffic
Vi jayawada, Krishna District,

4, The District Manager,
Telecommunications,
Vijayawada, Krishpa District, o+ Respondents,

Counsel for the Applicants s+ Mr, A, Venkateswara Sarma

*

Counsel for the Respondents : Mr, N,R, Devaraj, 5re. CGSCe

CORAM:

THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN.)

Y
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0A.1312/93

Judgement

{ As per Hon, Mr, R, Rangarajan, Member (Admn.) )

Heard Sri N.R. Devaraj, learned counsel for the

respondents, Sril A, Venkateswara Sarma, Counsel for

bR
" the applicants, 4 not present, After hearing the

learned counsel for the respondents, the case is decided

on merits.

2, The applicahtf?iiélihe third son of late Sri S.

Rama Rao, who worked as Telegraph Zamedar, in DTO,
Palacole, West Godavari Pistrict, Sri Rama Rao expired
on27-11-1989, The Applicant-2 herein is the wife of

@!;e Sri Rama Rao, applied for appointment'dhf@é@ﬁéﬁgipnate

grounds torher-son-Sri Si Sitarema Ganeswara Swamy, A=l

herein, on 10-1-1990, to Respondent-3. Her request for

appointment on compassionate grounds to her son A-l,

Sri Sitarama Ganeswara Swamy, had been rejected by
letter No.TA/STA(R) /13-24/90 da‘i{i 30-9-91, She also
approached through locél MLA foéégppointment on compassio-
nate grounds and that request was also rejected by
letter dated 26-2-1992,

3. The contention for the applicant#2 is that ithe' >
family has to depend only on family pension and she has
incurred heavy medical bills due to prolonged illness of
her husband. Under the above circumstances, she has
filed this application for setting aside the order

dated 30+.9-91 and 26-2-.1992 whereby the appointment on
compassionate grounds was rejected and to further

direction. to appoint A-1 in Group-D service on compas-

siénate grounds,
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4, The contention of the respondents are that two

of her sons are already gainfully employed and she hés
got a family pension of Rs5.490/~- in addition go DA which
comes to about Rs.1000/-. She further got an amount of
Rs.38,572/~ as ﬁerminal penefits on the death of her hus-
pand. There are number of deserving csses who are placed
still worse indigent circumstances and hence granting

of compassionate appointment to this applicant=-1 herein
will not be justified. The applicants have not satisfied
any of the conditions for granting compassionate appoint-
ment either due to financial status which warrants compa-

ssionate ground appointment or any other condition.

5. As stated earlier, the learned counsel for the
applicants was not'present and the case was decided on
merits after hearing the learned counsel for the respon-

dents and after careful perusal of the records.

6. Appoinéﬁent;on compassionate grounds has to be

given only to deserving cases where the family is placed

in indigent circumstances where they cannot live without

any earning member., In this csse two of her sons are already
employed gainfully.' Sshe (A-2) has no female children to be
married of, and Applicant-l1 herein is the third son and

she 1s getting a family pension of Rs.490/-, in addition

to DA thereon. She has also got a lumpsum terminal benefits
of Rs.38,572/-. It may be possible that some amount should
have been spent due to prolonged illness of her husband but

it may not necessitate grant of compassionate appointment

to her third son considering her present financial conditions.

The respondents have correctly pointed out that there are
more deserving cases whe:e the applicants are placed in a
situation where they cannot maintain their family as their
financial conditions are much worse as none of their wards

areAemployed;
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To
1. Tue virector General, Telecomunj.Cationb,
vaktitar Bnavan, New welnt, !

2.Tge Chiet General Manager, Telecomnunications,
" Hycerabad.

. 3, Tiile Senior osuperintendemt Telegrapn Trairic
: VinydWaaa, Krisnna Dist.

4.'The bistrict Manager, Teleconmunications, .
viJayawaaa, Krishna vis t.

Se. One copy to I‘!I.A.VeukatESWS.ra sarma, aavocate

T T T m2a2.1130/19/¢, new Nallakuuta, E-1 Prasantaayar, Hyd,
6. One copy to ML M,Rs.ieviaj,: or.(Gov.CAT.riyd, *

7. One copy to Liprary,.CATsHyd..,.

8. pne spare CopYe
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7. Disregard of rules and regulations by the
Tribunal in granting compassionate grouﬁd appoint;
ment is to be'avoided as obsefved by Supreme Court
reported in Judgments Today )Y JT 1994(2) sS.C. 183 -
Life Insuraﬂce Corporation of India Vs, Mré.Asha

rRamchandra Ambekar and anor.: X. It is further observed

-by:the Supreme Court in the citation quéted above that

.the,Tribunal cannot, confer beﬁ%iction impelled by

sympathetié considération. The Supreme-Court, in the
above cited judgment has also observed that "there
may be other cases walting already for appointment on
compassionate grounds, they may be even harder than
that of the 2nd respondent". The above observation
has been taken into account by the respondents while
rejecting the compassionate ground of appointﬁent in

this case.

8. . In view of what is stated above I am satisfied
that this is not a fit cyse for granting compassionate
ground appointment and the department has justifiably
rejected the request for compassionate ground of
appointment of Applicant-l. I see no reason to
interfere with the orders issued by the department in
rejecting her request for compassionate ground

appointment.
9. In the result, the application is dismissed.

{ R.Rangarajan )
Member (Admn, }

24
Dated 30th May, 1994, 1 ”f,
Dictated in the open court, '

~
| /grh Jw@/i/éf""
sk/grh. : -
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IX¥PED BY
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CHECERRED BY

IN THE CENTRAL ADIIN I.SLRA"IVE TRIBUI AL
' rF;’DERAmA;.; LENCH ;T HYDERZLBAD.

AFPROVED BY

THE I—‘OL\T BLE MR.JUSTRCE V,NEELADRI RO

VICE CHAIRMAN

3 RTHI ¢ MEMBER(Z)

THE HCIT' ELE MR.T .¢HANDRASEIM.E REDDY
MED 3LR@UDL)

;/2

THE HON'BLE MR.R.RANGARARTAN 3 MEMBER(Z)

END

Dated: - -1994,

ORBERAFUDGHMENT 3

I/; J\t./ ..Zh C-a‘iq NO.

in

0.a.Ko. (75\-,4 63

. T.hNo, - (W.p, )

itted and Tnterin Dlrectlons'
Issued.

Dismose of with dlrectlons

Dlsmlssed

Dismissed a withdrawn
Dismissed for defaplt. -
Re jectedfOrdered.

No order as to costs.






